IN THE CENTRAL ADMINISTRATIVE TRIBUNﬂ(;ﬂXDEﬁQBRD BENCH HYDERABAD

'S _ C.P.ND.37/94 in 0.A.N0.1229/93 “
' . p
Between: Date of Order:24-6-94. -
5.Bha skara Rag eee Applicant.
A ndl. S
1. Sri M.R.Sivaraman, Secratary te Govts .
Ministry of Finance,(Dept. of Hauanues i
~ New Delhi.t” "
2. Sri R.K.Chakravarthy, Collector of ‘
] Central Excise, Bashgerbagh, )
: Hyderabade. see Respondents.

Counsel for the Applicant :  Mr.K.S.R.Anjaneyuly, Adubcate;L//

-e

Counsel for the Respondents : Mr.N.U.Ramana, Add1.CGSCye

CORAM:
WON*BLE SRI A.B.GORTHI : MEMBER (AOMN.) “

"

: ANO ‘ .
HON'BLE SRI T.CHANDRASEKHAR REDDY : MEMBER (JUOL. ),

I
'

THE TRIBUNAL PADE THE FOLLOWING ORDER:=——" :

As per the judgment dated 2-12-1993 in 0.4.1229/93, us have
held that, "it is propsr to reguirs R=-1 to dispese of 'the discipli=-
nary proceedings in regard to the charge memo dated 12.9.1391, by
30-4-1994, Pailing which 50% of OCRG has to kbw aupkkxgnireleased
to the applicant Dy 15.5.1994," As the disciplinary proceedings had
notx been completed by 30-4-13894 and as the respondents had failed
to pay 50#% of the DCRG as directed by us, the present CP is filed,
When the CP came up for hearing, Shri K.S.R.Anjaneyulu, counsel for
the contemption petitioner submitted that the respondents had paid
50% of the DCRG on 20.6,1994. We are satisfied that the dirsction
given by this Tribunal had been substantially complipd with. So,
in vieu of this position, the C.P, is dismissed. 7
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DEPUTY REGISTR.R(J)CC —
]
u
Ta |
1.5ri M.R.Sivaraman, Secretiry to Government, Ministry of Finance,
(D?ptt af Rauenues, New Delhi., ' — !
2.8rd R.K.Chakravarthi, Collector of Central Excise,
Basheerbagh, Hyderabad., — :
3. One copy to Mr.K.S.R.&njaneyulu, Advocate CAT, Myderabad,~—
4, One copy to Mr.N.Y.Ramana, Addl.C3SC.,CAT,Hyderabad. ~—
5. One spare CopYe. "
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